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MB. SPEAKER: He had moved

So, it is withdrawn by leave of the 
House.

The motion was, by leave, 
withdrawn

1 1 . 4 3  h r s

DIRECT TAXES (AMENDMENT) 
BILL*

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): I beg to 
mo\e far leave to intrduce a Bill 
further to amend the Income-tax Act, 
1961, the Wealth-tax Act, 1857, the 
Gift-tax Act. 1958 and the Companies 
(Profits) Surtax Act, 1964 and to pro­
vide for certain related matters.

MR. SPEAKER : The question
is :

"That leave be granted to intro­
duce a Bill further to amend the 
Income-tax Act, 1961, the Wealth- 
tax Act, 1957, the Gift-tax, 1958 
and the Companies (Profits) Sur­
tax Act, 1984 and to provide tor 
certain related matters0.

The motion was adopted

SHRI YESHWANTRAO CHAV AN: 
I introduce! the B i l l
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Re. FLOODS IN SOME STATES
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SHRI P. M MEHTA (Bhavnagar) : 
With your permission, I would mafce 
a submission on the Narmada
floods----
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